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PRIM E MINIS [ h R  (SHRIM ATI 
IN D IR A  G A N D H I) : (aj i he 
Cornmissiosi iiii'' i.ubmitted the first 
o f a series of reports.

(b) The report deals with the 
procedures rclatiag to indusuial 
approvals,

(c) The term o f  the Commission 
is for two years.

Supply of raw m aterials to 
Small Scalc Industries

¥

3S36 S l i m  SO M N ATH  
CH ATTERJEE : Will the Minister 
o f  IN D U ST R Y  be pleased to state :

(a) Si ite-wisi; number of siniill 
scale units (SSII in the country ;

(b) th« raw inaterials allotted and 
suppltevi to cucb State during the 
last three 'ears, year-wis’ and raw 
materiah-wisc ; and

(c) the basis of allocating the 
critical raw materials amongst the 
different States 7

T H E  M INIS [ER OF INDUSIR.Y 
A N D  LABOUR fSHRI N \R A Y A N  
D A T r  T lW A R l)  ; (a) and (b).
Statements pivmg details are in 
Tablcf I to IV. • ' ift Lihrary Sec 

No. LT-2807/81]

(c> Critic,il raw (na.ter(<iK like 
Iron & Steel, M utton Tallow 
ParalUn Wax are allocated to the 
States on the basis of the demands 
received from various States related 
to their past ofT-take and prorated 
to the availability.

Direct ivci to Ministric*. regarding
tilling of vacancies reserved for

Scbcdulcd Castes,'.Scliedulcd 
Tribes

3537. SHRl V IR S H a D R A  SINGH: 
SHRI SMIBU SO R EN  :
SHRl SUBHASH CHANI3- 

OOSL A L L U R l ;

Will Ihc Mtni'itcr of HOM E AF* 
FAIRS be pleased to state :

(a) whether recently Government 
have issued directives to all Govern
ment Departments to strictly observe 
the rules for filling up vacancies 
reserved for Scheduled. Castc.s and 
Scheduled Tribes;

(b) if so, the details thereof ;

(c) whether it ha=. comc to notice 
of Government that these rules are 
not being followed in some Minis
tries/Departments; and

(d) if so, the details thereof and 
the number of cases where these rules 
are not being followed ?

T H E  M INIS 1 ER OF S T A IE  IN  
THE M IN ISTR Y  OF H O M E A F
FAIRS (SHRI Y O G L N D R A  MAK.- 
W A N A ); (a) and  (bj. Yes, Sir. 
Instructions were issued by the G o
vernment on 1 -J l- I9 8 0 an d  16-3-1981 
reiterating the earlier instructions 
issued in May, 1975 that all Minis
tries/Departments should impress 
upon the appointing authorities the 
need to observe the reservation and 
other orders relating to representa
tion of Scheduled Castes/Scheduled 
'Iribes in scrvice^ strictly, i t  has 
been further provided that  glaring 
instances of discrimination or dcli- 
berat iafraction of these orders relat
ing to reservation and coiicessjons in 
favour of SC/ST in any oilice or es
tablishment should immediately be 
brought to the notice o f  the appro
priate authorities for suitable action,

(c) and (d). The Ministries and 
Departments arc not only cxpected 
to but do, in fact, follow the rules 
regarding reservation for SC/ST. In
dividual cases of  incorrect applica
tion or inlerprctation of such rules as 
and when brought to the notice of 
this Department from time to lime 
are promptly looked into for suitable 
corrective action. No statistics in 
this regard are, however, maintained. 
Apart from this, specific complaints 
of  Irregularity, arc taWcn up by ins- 
liluUons like Commissiojier for SC/ 
S I ; Commission for SC & S F and 
Parliamentary Committee on the 
Welfare of SC/ST etc.




